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(2025) 05 MEG CK 0549

In the Meghalaya High Court

Case No : Miscellaneous Case (WPC) No. 90 Of 2025 In Writ Petition (C) No. 149 
Of 2025

Indus Towers Limited APPELLANT

Vs

Delbon Mukhim & Ors. RESPONDENT

Date of Decision : 22-05-2025

Acts Referred:

Citation : (2025) 05 MEG CK 0549

Hon'ble Judges : H. S. Thangkhiew, J

Bench : Single Bench

Advocate : Philemon Nongbri, I.M. Lyngdoh, H. Kharmih, T.T. Diengdoh, C.C.T. 
Sangma, S.P. Mahanta, D. Dkhar, M. Lyngdoh, F. Kharsyiemiong, S. Chanda

Final Decision : Allowed

Judgement

H. S. Thangkhiew, J

1. This is an application for impleading the applicant herein i.e. Indus Towers
Limited as a necessary party respondent in the writ petition.

2. The same is not objected by Ms. I.M. Lyngdoh, learned counsel for the
petitioners.

3. Accordingly, the Indus Towers Limited, 3rd and 4th Floor, Nexia Heights,
Khanapara, Mouza-Beltola, Revenue Circle-Dispur, District-Kamrup (M), Near
Hotel Aster Premier, G.S. Road,Assam-781022 represented by its authorized
officer Shri Loyangamba Khamembam, S/o Khangembam Ibotombi Singh shall
stand impleaded as party respondent No. 13, in the main writ petition. Registry
to make necessary addition in the Cause Title.

4. Misc. Case is allowed and disposed of.
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